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AN
. ACT

to further wniend the Punjab Couits Act, 1918 1A
No. 5 of 1918) us in furce in the National Capital

3
&

Territory of Dolhi

Be it enacted by the Legislative Asseimbly of the
Nationa! Capital Territory of Dethi in the Forty-firh
year of the Republic of Indiu as fullows :

; 1. Short title & commencement—(1) This Act muy by

called the Punjub Courts (Delbi Amendment) Act, 1994,

o 2) It shall come into foice on such oLate s ay he
gotified in the Oticsl Gasctte by the Govens

- ment of the National Capital Territory of Deihi
in this behali

2 Amendment  of  Punab Couts Aot PR
[(Punjab Act INo. 6wt 191E) In the Paigab Courts

g Act 1918 Punjab Act No. 6 of the 1918) s extended 1o
| the National Capital Territory of Delhi.

ﬂ (@) for woids and expiession Subordinate Judgpe
" occuring in  sections 18(8), 22(1). 26, 2%(D).
§ 21, 28(1), 25(4), 29, 3u), U3, 3064), 37,
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mal Mol

expression

Iy, I3, h;id 401y the \\'nuls.:nnl
“Creil Tudge' <hall be substituted ond,

(by for the words and expeession *Additional Judge’
wsed i Sections 18; 21, 381y 352, and 39(y
the words and espression ‘Additional  District
Judge' shall he substituted

V. . PANDEY,
Loy, Seey.



